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(ft) the steps being taken to bring 
about similar standards of medical 
education in all the States in India;

(b) the number of medical colleges 
still under private management end 
steps being taken to either nationalise 
them or save the admission seekers 
and their parents from exploitation;

(c) the names of States which have 
still given long rope to private parties 
or individuals to run medical colleges 
within their jurisdictions; and

(d) whether there is any plan with 
the view that medical graduates are 
produced exactly in proportion to the 
■demand and thus avoid unemploy-
ment of doctors?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RAJ 
NARAIN): (a) The Medical Council 
of India which is a statutory body 
constituted under the Indian Medical 
Council Act, 1956 has laid down the 
undergraduate medical curriculum, 
standard requirements for medical 
colleges, teacher’s eligibility qualifica-
tions, convention for appointment of 
examiners etc. to maintain similar 
standards of medical education in the 
country. The Council also carry out 
periodical inspections of the colleges 
to ensure that the standard in the 
colleges is maintained as per the 
recommendations of the Medical 
Council of India.

(b) There are at present 10 medical 
colleges which are run under private 
management. Medical education is 
purely a State subject and it is for 
the State Government concerned to 
step in and take them over, if they 
so desire.

(c) Karnataka, Punjab, Tamil Nadu 
and Maharashtra are the States where 
the 10 private medical colleges are 
situated. As far as the Government 
of India are aware, no medical college 
has been set uP under private manage-
ment alter 1973.

(d) The Government of India are of 
the view that the present turn-out of 
about 12,500 medical doctors annually

would be sufficient to meet the doc-
tors’ manpower requirements of the 
country and no new medical colleges 
should be opened during the Fifth 
Five Year Plan.
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1509. SHRI K. RAMAMURTHY: 
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR 
be pleased to state:




